FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of Indig (Voluntary Liquidation Process) Regulations 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF NEUHEIT PHARMA PRIVATE LIMITED S
Name of the Corporate Person [ NEUHEIT PHARMA PRIVATE LIMITED
Date of Incorporation of Corporate Person ] 16 March 2015

Authori_ty Under Which Corporate Person |s Registrar of Companies- Hyderabad
Incorporated / Registered

Corporate Identity Number / Hﬂ%Fed—Ha-b#my—ldenggy U24233TG2015PTC098047

4
Number-Of Corporate Person
5. | Address Of The Registered Office And Principal Office (If Registered Office:
fTi
17

1

5

Any) Of Corporate Person Plot No.438&44, ALEAP Industrial Estate,
Gajularamaram, Near Pragathi Nagar, Opp: INTU
University, Kukatpally, Hyderabad - 500072,
Telangana.

Principal Office: Same as above

Liquidation Commencement Date Of Corporate Person | 04 March 2021

Name, Add;ass, Email Address, Telephone Number and Name : Mr. Bathina Venka Reddy
the Registration Number of the Liquidator IBBI Registration No.:

lBBI/IPA~002/|P-N00645/2018-19/12032

ADDRESS: Sri Venkateswara Nilayam, Plot No-10, ||
Floor, Krishnapuram, Road No-10, Banjara
Hills, Hyderabad-500034, India.

Mail ID: bvrcs123@gmail.com
Phone: 91- 9848673524; 91-9014290839

8. | Last Date For Submission Of Claims 03 April 2021
Notice is hereby given that the NEUHEIT PHARMA PRIVATE LIMITED has commenced Voluntary Liquidation on 04
March 2021.

The stakeholders of Neuheit Pharma Private Limited are hereby called upon to submit a proof of their claims, on or
before 03 April 2021, to the liquidator at the address mentioned against Item No- 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the
proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Liquidator

TNl

Bathina Venka Reddy
IBBI Reg No. IBBI/IPA-002/IP-N00645/2018-19/12032

Date: 06 March 2021
Place: Hyderabad
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DEMAND NOTICE

Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement of
Security Interest Act, 2002 (the said Act.) read with Rule 3 (1) of the Security Interest (Enforcement)
Rules, 2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read
with Rule 3 of the said Rules, the Authorised Officer of IIFL Home Finance Ltd.(IIFL HFL) ( Formerly
known as India India Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of
the said Act, calling upon the Borrower(s), to repay the amount mentioned in the respective Demand
Notice(s) issued to them. In connection with above, notice is hereby given, once again, to the Borrower(s)
to pay within 60 days from the publication of this notice, the amounts indicated herein below, together with
further interest from the date(s) of Demand Notice till the date of payment. The detail of the Borrower(s),
amdount due as on date of Demand Notice and security offered towards repayment of loan amount are as
under:-

Name of the Demand Notice Description of secured asset
Borrower(s)/ Date & Amount (immovable property)
Guarantor (s)

08-Feb-2021 Rs. 9,85,814/-|All that piece and parcel of the property being :
(Rupees Nine Lakh Eighty|D.No.157 , Visadala Grama Panchayathi
Five Th d Eight|Nallapadu Sub District Guntur District, Visadala,
Hundied FourtoanOnly) | Guntur, 522438, Anchra Pradesh,inda

Mr. Hanumantha Rao
Jada, Mrs. Savithri
Jada (Prospect No.
885074)

If the said Borrowers fail to make payment to IIFL HFL as aforesaid, IIFL HFL may proceed against the
above secured assets under Section 13(4) of the said Act, and the applicable Rules, entirely at the risks,
costs and consequences of the Borrowers.

For, further details please contact to Authorised Officer at Branch Office :IIFL HFL Sri Sai
Complex,Lakshmi Puram Main Road,Beside Nightingale Hospital, st floor, Guntur-522007 /or Corporate
Office : IIFL Tower, PlotNo. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

Place: Guntur Date: 09.03.2021 Sd/- Authorised Officer, For IIFL Home Finance Ltd
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Abhishek Infraventures Limited
H. No 3-6-672/A, Street No. 10,
Himayathnagar, Hyderabad - 500029,
Telangana
CIN: L45204TG1984PLC111447
NOTICE OF 1/2020-21EXTRA
ORDINARY GENERAL MEETING AND
REMOTE E-VOTING INFORMATION
Notice is hereby given that the 1st Extra-
Ordinary General Meeting of the
shareholders for the financial year 2020-21
of Abhishek Infra ventures Limited will be
held on Wednesday, 31st day of March,
2021 at 11:00 a.m. through Video
Conferencing (“VC”)/Other Audio Visual
Means (“OAVM") to transact the business

as setoutin the Notice of the EGM.

In view of the continuing Covid 19 pandemic,
Ministry of Corporate Affairs vide its circular
dated December 31, 2020, read with
circulars dated April 8, 2020 and April 13,
2020, May 5, 2020, June 15, 2020 and
September 28, 2020(collectively referred to
as “MCA Circulars”) permitted the holding of
the General Meeting through VC / OAVM,
without the physical presence of the
Members ata common venue. In compliance
with the provisions of the Companies Act,
2013 (“Act’), SEBI (Listing Obligations and
Disclosure Requirements) Regulations,
2015 (“SEBI Listing Regulations”) and MCA
Circulars, the EGM of the Company is being
held through VC / OAVM.

Electronic copies of the Notice of EGM
have been sent to all the shareholders on
08.03.2021 whose email ID’s are registered
with Company/Depositories in accordance
with the SEBI Circular.

Members will be provided with a facility to
attend the EGM through VC/OAVM through
Central Depository Services Limited
(CDSL). Members may access the same at
www.evotingindia.com.

In terms of Section 108 of the Companies
Act, 2013, the company is providing the
facility to cast their vote by electronic
means on all the resolutions set forth in the
Notice of the EGM through electronic voting
system of Central Depository Services
Limited (CDSL) from a place other the
venue of the EGM (remote e-voting). The
facility of casting votes by a member using
remote e-voting as well as thee-voting
system on the date of the EGM will be
provided by CDSL. All the members are
informed that:

(i) The business as set forth in the Notice of
the 1/2020-21, EGM may be transacted
through voting by electronic means.

(ii) The remote e-voting shall commence at
28.03.2021at9.00a.m.

(iii) The remote e-voting shall end on
30.03.2021at5.00 p.m.

(iv) The cut-off date for determining the
eligibility to vote by electronic means or at
the EGMis 24.03.2021.

(v) Any person who acquires shares of the
company and become member of the
Company after dispatch of the notice of the
EGM and holding shares as of the cut-off
datei.e. 24.03.2021 may obtain the login ID
and password by sending a request at
helpdesk.evoting@cdslindia.com.

(vi) Members may note that the remote
e-voting module before EGM shall be
disabled by CDSL beyond 5.00 P.M. on
30.03.2021 and the facility for remote
e-voting module will also be made available
during the EGM and those members
presentin the EGM through VC facility, who
have not cast their vote on the resolutions
through remote e-voting before EGM are
eligible to vote through e-Voting system at
EGM. The members who have casted their
vote by remote e-Voting prior to EGM may
also attend the EGM but shall not be
entitled to cast the vote again.

(vii) Members who have not registered their
email address are requested to register
their email address with the Depositories/
Company/ Registrar and Share transfer
agent i.e. Aarthi Consultants Private
Limited to receive copies of notice of Extra
Ordinary General Meeting.
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POSSESSION NOTICE - (for immovable property) Rule 8-(1)

Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India Infoline
Housing Finance Ltd.) (IIFL HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer of the company to the
borrowers / co-borrowers mentioned herein below to repay the amount mentioned in the notice within 60 days from the
date of receipt of the said notice. The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property described herein below in exercise
of powers conferred on him under Section 13(4) of the said Act read with Rule 8 of the said rules. The borrower in
particular and the publicin general are hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of IIFL HFL for an amount as mentioned herein under with interest thereon.

“The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the
dues of the “IIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale

JHARKHAND BIJLI VITRAN NIGAM LIMITED

CIN No. U40108JH2013SGC001702
Regd. Office : Engineering Building, H.E.C., Dhurwa, Ranchi-834004,
Telephone :-0651-2400799 & Fax : 0651-2400799 / https://www.jbvnl.co.in

4" Extension Notice
The RFB uploaded against NIT No. 76/PR/JBVNL/2020  -21 for Supply, Installation, Commissioning,
Customization and Integration of Unified Metering, Billing, Collection (MBC), Customer Information System
(CIS) and Meter Data Management System (MDMS) on Cloud F MS support of Entire System for JBVNL,
Jharkhand (INDIA) has been revised and the revised RFB is avaliable on http://jharkhandtenders.gov.in.
Calendar of Events :

or transfer, the secured assets shall not be sold or transferred by “lIFL HFL" and no further step shall be taken by “IIFL Sl No. Name of Work Details
:FL" for;’:‘h”SfSTOTSi“e ofthe securedassets. IT hardware and software upgradation(billing and other
H;?:r aobadeB R‘erl%v;ler(S) Des(ci;%t‘fcag{ ::?:;Z?t;)sset | pateof | Date of application) complete turnkey installation.
Wr. S B Raghunath and Mrs | ATl pece and parcel of House No 72167 | Duse (R g| Demand |* (Supply, Installation, Commissioning, Customization and

I. aghunath and Mrs| 12-1- N i : R . oo X
S8 .Padmagja Raghunath, |New) p(0|d Ng.4-30/1 ).Part Of Plot ues (Rs.) | Notice 1 Name of Work Integration ofUmﬁed Metering, Billing, Collection (MBC),
Mr. Sheshabatter go.Z&Suév?yLl\éoﬁO,Band'\IAaqu_a Vlw_llageRUppaI Customer Information System (CIS) and Meter Data
Venkataramana (Prospect |Rev.Mandal,L.B.Nagar Municipality, Ranga 19-Dec-20| 03-Mar-21 Management System (MDMS) on Cloud.)

Reddy, Hyderabad adi 66.66 42,92,536/- €C- 1
No 730016) yaerdsy yoerabad admeasuring s Estimated cost Rs.181 Crores
For, further details please contact to Authorised Officer at Branch Office: D.No.5-9-22/B/501,5th Floor, My Home 2 Last Date / Time for receipt of bids 23-03-2021 till 16:00 hrs
Sarovar Plaza, Secretariat Road, Hyderabad-500004/or Corporate Office : Plot No. 98, Phase-1V, Udyog Vihar, 3 Date and Time for Opening of .
B artanad Dated: 0910312021 Sdl- Authorised Officer, For IIFL Home Finance Limited Technical bid 23-03-2021 at 17:00 hrs
: B - Authorised Officer, For ome Finance Limite. s - — - -
fce: Tyceranac Law 1. The tender documents with detailed conditions can be obtained through web site

http://jharkhandtenders.gov.in and should upload all relevant documents as mentioned in the revised
tender documents only through online e-tender portal/website http://jharkhandtenders.gov.in
Xfed Qd Igied H ol gard | oAl IOl et Sd/-

General Manager (IT)
PR 243316 Jharkhand Bijlee Vitran Nigam Ltd(20-21)D

BT Sfed WY o 1800 345 6570 UR ToT BT |

PR No. 236007

COCHIN INTERNATIONAL AIRPORT LTD.

09.03.2021

rd

CIAL CIALICOMLILIC 6317826
TENDER NOTICE

BAGGAGE WRAPPING SERVICES

Sealed tenders are invited from eligible
agencies for Operating Baggage wrapping
services at CIAL. For further details please log
on to www.cial.aero or contact 0484 2610115
Extn: 2619/2614).

\

@Edelweis

J

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
At Reco il Retail Central Office : 1st Floor, Edelweiss House, Off.CST Road, Kalina, Mumbai-400098
bdakuliaiulll Regd,Office : Edelwelss House, Off CST Road, Kallna, Mumbal 400098
APPENDIX IV [rule-8(1)] POSSESSION NOTICE (for Inmovable property)
Whereas, the Authorized Officer of Secured Creditor under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest [Act], 2002 and in
exercise of powers conferred under Section 13(12) read with [rule 3] of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice dated 29.01.2020 calling upon the bor-
rower 1.Mr. Mohammed Ghouse Shareef (“Borrower”) 2. Mr. Mohammed Ibrahim ( “Co-|
|Borrower") bearing Loan Account No. 641026 to repay the amount mentioned in the|

notice being Rs.1,29,50,639.00 (Rupees One Crore Twenty Nine Lakhs Fifty thousand Six
Hundred and Thirty Nine only) within 60 days from-the date of receipt of the said notice.
Thereafter, the Secured Creditors have assigned the financial assets to Edelweiss Asset
Reconstruction Company Limited also as its own/acting in its capacity as trustee of]
EARC TRUST SC- 371 (hereinafter referred as “EARC”). Pursuant to the assignment agree-|
ment dated 15.06.2019 respectively under Sec.5 of SARFAESI Act, 2002, EARC has stepped
into the shoes of the Secured Creditors and all the rights, title and interests of the Secured
Creditor with respect to the financial assets along with underlying security interests, guaran-|
tees, pledges have vested in EARC in respect of the financial assistance availed by the
Borrower and EARC exercises all its rights as the secured creditor.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned being the Authorised Officer of Edelweiss Asset
|Reconstruction Company Limited has taken the Physical Possession of the below men-|
tioned property vide Crl.M.P.No:46 of 2021 in exercise of powers conferred on him under the
SARFEASI Act, 2002 on this the 04th Day of March 2021.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

The borrower(s) in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Edelweiss|
Asset Reconstruction Company Limited for an amount of Rs.1,29,50,639.00 (Rupees One
Crore Twenty Nine Lakhs Fifty thousand Six Hundred and Thirty Nine only) and interest
thereon.

Description of the property:

All the piece and parcel of the Semi-finished residential Flat No.101&102 on First Floor of Sri
Sai Ven Residency along with built-up area of 3100 sq.ft including common areas of parking,
with an undivided share of land 80 square yards, out of total area of 431 sq. yards. On the Plot
No.7, in Survey No.166/2 situate d at Manikonda Jagir Village and Gram Panchayat, Rajendra
Nagar Mandal, Ranga Reddy District and bounded as follows:North: Open to Sky, South:
Open to Sky, East: Corridor and Staircase, West: Open to Sky

Date: 04.03.2021
Place: Hyderabad

Sd/- Authorized Officer
Edelweiss Asset Reconstruction Company Limited

FORM A
PUBLIC ANNQUNCEMENT
N (Regulaton 14 o the Insolvency and Bankruptcy Board of Incia (Voluntary Liguidation Process) Regulatons,2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF NEUHEIT PHARMA PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of the Corporate Person NEUHEIT PHARMA PRIVATE LIMITED
2. | Date of Incorporation of Corporate Person 16 March 2015

3. | Authority Under Which Corporate Person Is Registrar of Companies- Hyderabad

(THIS IS ONLY AN ADVERTISEMENT FOR INFORMATION PURPOSES AND NOT A PROSPECTUS ANNOUNCEMENT. NOT FOR DISTRIBUTION OUTSIDE INDIA.)

povwo PAVNA INDUSTRIES LIMITED

GROUP OF INDUSTRIES
CIN: U34109UP1994PLC016359

Our Company was incorporated as Pavna Locks Private Limited on April 19, 1994 under the Companies Act, 1956 with the Registrar of Companies, Kanpur bearing
Registration number 016359. The status of the Company was changed to public limited and the name of our Company was changed to Pavna Locks Limited vide
Special Resolution dated October 30, 2000.The fresh certificate of incorporation consequent to conversion was issued on November 13, 2000 by the Registrar of
Companies, Kanpur. Further name of our company was changed to Pavna Zadi Security Systems Limited vide Special Resolution dated October 30, 2000. The fresh
certificate of incorporation consequent of name change was issued on November 17, 2000 by the Registrar of Companies, Kanpur. Further name of our company was
changed to Pavna Industries Limited vide a Special Resolution dated April 30, 2019.The fresh certificate of incorporation was issued on May 21, 2019 by the Registrar
of Companies, Kanpur. The Corporate Identification Number of our Company is U34109UP1994PLC016359. For further details pertaining to the change of name of our
Company and the change in Registered Office, please refer the chapter “History and Certain Corporate Matters” on page no. 121 of the Prospectus.
Registered Office: Vimlanchal, Hari Nagar, Aligarh, Uttar Pradesh - 202001.
Contact Person: Mrs. Divyani Koshta, Company Secretary and Compliance Officer

Tel No.: +91 8006409332 | Email: info@pavnagroup.com | Website: www.pavnagroup.com
| Promoters of Our Company: Mr. Swapnil Jain and Mrs. Asha Jain

BASIS OF ALLOTMENT

INITIAL PUBLIC ISSUE OF 18,00,000 EQUITY SHARES OF % 10 EACH (“EQUITY SHARES”) OF PAVNA INDUSTRIES LIMITED (“PIL” OR THE “COMPANY”) FOR
CASH AT A PRICE OF % 165 PER SHARE (THE “ISSUE PRICE”), AGGREGATING TO X 2,970.00 LAKHS (“THE ISSUE”), CONSISTING OF FRESH ISSUE OF 9,02,400
EQUITY SHARES AGGREGATING TO X 1,488.96 LAKHS AND AN OFFER FOR SALE OF 8,97,600 EQUITY SHARES BY MRS. ASHA JAIN (“THE PROMOTER SELLING
SHAREHOLDER” OR “THE SELLING SHAREHOLDER”) AGGREGATING TO X 1,481.04 LAKHS (“OFFER FOR SALE”), OF WHICH 96,000 EQUITY SHARES OF 10 EACH
WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION”). THE ISSUE LESS THAN THE MARKET
MAKER RESERVATION PORTION LE. ISSUE OF 17,04,000 EQUITY SHARES OF 310 EACH IS HEREINAFTER REFERRED TO AS THE “NET ISSUE”. THE ISSUE AND THE
NET ISSUE WILL CONSTITUTE 29.55% AND 27.98%, RESPECTIVELY OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF THE COMPANY.

THE FACE VALUE OF THE EQUITY SHARE IS X 10 AND THE ISSUE PRICE IS 16.50 TIMES OF THE FACE VALUE

ISSUE OPENED ON: FEBRUARY 24, 2021 AND ISSUE CLOSED ON: MARCH 01, 2021

The Equity Shares of the Company are proposed to be listed on the Emerge Platform of NSE, in terms of the Chapter IX of the SEBI (ICDR) Regulations,
2018 as amended from time to time. Our Company has received an In-Principle approval from NSE for the listing of the Equity Shares pursuant to letter dated
September 22, 2020. NSE shall be the Designated Stock Exchange for the purpose of this Issue. The trading is proposed to be commenced on March 09, 2021
(Subject to receipt of listing and trading approvals from the NSE).

The Issue is being made through the Fixed Price process, the allocation in the Net Issue to the Public category shall be made pursuant to Regulation 253(2) of the
SEBI (ICDR) Regulations, 2018, as amended from time to time, wherein @ minimum of 50% of the Net Issue of shares to the Public shall initially be made available for
allotment to Retail Individual Investors. The balance of Net Issue of Shares to the public shall be made available for allotment to Individual Applicants other than Retail
Individual Investors and other Investors, including Corporate Bodies / Institutions irrespective of number of shares applied for. If the Retail Individual Investor category
is entitled to more than 50% on proportionate basis, they shall be allotted that higher percentage. Under subscription, if any, in any of the categories, would be allowed
to be met with spill-over from any of the other categories or a combination of categories at the discretion of our Company in consultation with the Lead Manager and
the Designation Stock Exchange. Such inter-se spill over, if any, would be affected in accordance with applicable laws, rules, regulations and guidelines. All potential
investors shall participate in the Issue only through an Application Supported by Blocked Amount (‘ASBA”) process including through UPI mode (as applicable) by
providing details of the irrespective bank accounts and / or UPI IDs, in case of Rlls, if applicable, which will be blocked by the Self Certified Syndicate Banks (“SCSBs”)
for the same.

SUBSCRIPTION DETAILS

The Net Issue has received 1,182 applications for 24,47,200 Equity Shares resulting in 1.4362 times subscription. The details of the applications received in the Net Issue
(before and after technical rejections & withdrawal) are as follows:

Detail of the Applications Received

Before Technical Rejections & Withdrawals After Technical Rejections & Withdrawals

LR No. of Applications No. of Equity Shares No. of Applications No. of Equity Shares
Retail Individual Applicant 1,139 9,11,200 1,000 8,00,000
Other than Retail Individual Applicant 43 15,36,000 4 15,16,000
Total 1,182 24,417,200 1,041 23,16,000

Note: The Issue also includes 96,000 Equity Shares reserved for Market Maker, which was subscribed by 1.00 times and there were no Technical Rejection & any

withdrawal.

In the event of oversubscription, the allotment will be made on a proportionate basis in marketable lots. There was over subscription of 6,12,000 Equity Shares in other

than Retail Individual Category & under subscription 52,000 Equity Shares in Retail Category. The Basis of Allotment was finalised in consultation with the Designated

Stock Exchange — NSE on March 04, 2021.

A) Allocation to Market Maker (After Technical Rejections & Withdrawals): The Basis of Allotment to the Market Maker, at the Issue Price of T 165 per Equity Share,
was finalised in consultation with NSE. The category was subscribed by 1.000 times. The total number of shares allotted in this category is 96,000 Equity Shares.
The category-wise details of the Basis of Allotment are as under:

No. of Shares Applied | No. of Applications | % to Total Total No. of Shares % to Total Allocation per | Ratio of Allottees to| Total No. of
for (Category Wise) Received Applied in Each Category Applicant the Applicant Shares Allotted
96,000 1 100.00 96,000 100.00 96,000 1:1 96,000
Total 1 100.00 96,000 100.00 96,000

B) Allocation to Retail Individual Investors (After Technical Rejections & Withdrawals): The Basis of Allotment to the Retail Individual Investors, at the Issue Price
of ¥ 165 per Equity Share, was finalised in consultation with NSE. Pursuant to Regulation 253(2) of the SEBI (ICDR) Regulations, 2018, the total number of shares

Hyderabad 500072, Telangana.
Principal Office: Same as above

6. | Liquidation Commencement Date Of Corporate Person | 04 March 2021
7. | Name, Address, Email Address, Telephone Number and | Name : Mr. Bathina Venka Reddy

Incorporated / Registered allocated in this category is 8,00,000 Equity Shares. The category was subscribed by 0.9390 times. The category-wise details of the Basis of Allotment are as under:
4. | Corporate Identity Number / Himited-Habiitydentty | U24233TG2015PTC098047 No. of Shares Applied | No. of Applications | % to Total Total No. of Shares % to Total | Allocation per | Ratio of Allottees to| Total No. of
z A‘:dbe O(;fi‘;rp";‘e_ ﬁersg"oﬁ iR | Regerad e for (Category Wise) Received Applied in Each Category Applicant the Applicant | Shares Allotted
. ress & Registere ICe And Frincipa 3 N
Offc (f Any) Of Corporate Person Plot No.43844, ALEAP Industral Estate, Gaju 800 1,000 100.00 8,00,000 100.00 800 11 8,00,000
Near Pragathi Nagar, Opp: JNTU University, Kukatpally, Total 1,000 100.00 8,00,000 100.00 8,00,000

C) Allocation to Other than Retails Investors (After Technical Rejections & Withdrawals): The Basis of Allotment to the Other than Retail Investors, at the Issue Price of
¥ 165 per Equity Share, was finalised in consultation with NSE. Pursuant to Regulation 253(2) of the SEBI (ICDR) Regulations, 2018, the total number of shares allocated
in this category is 9,04,000 Equity Shares (including un-subscribed portion of 52,000 Equity Shares of Retail Individual Category). The category was subscribed
by 1.6770 times. The category-wise details of the Basis of Allotment are as under:

herein under and interest thereon.

= . . | Corporate Office : Floor 5 & 6, B-Wing, Supreme IT Park, Supreme Gity, Powai, Mumbai-400078.
l G r has h akt‘l | Regd. Office : Megh Towers, Floor 3, Old No. 307, Mew No. 165, Poor Il
Iranda hai toh Ransta hal" | Chennai-600095.

POSSESSION NOTICE [(APPENDIX IV) RULE 8(1)]

Whereas the undersigned being the Authorized Officer of Fullerton India Home Finance Gompany Limited a Housing Finance Company
[duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “FIHFCL") having its registered office
at Megh Towers, Floor 3, Old No. 307, New Mo. 165, Poonamallee High Road, Maduravoyal, Chennal, Tamilnadu-600095 under
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the
powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
mentioned below under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below)
to repay the amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The
borrowers mentioned herein below having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below
and to the public in general that the undersigned has taken possession of the property described herein below in exercise of powers
conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The
borrowers mentioned here in above in particular and the public in general are heraby cautioned not to deal with said property and any
dealings with the property will be subject to the charge of Fullerton India Home Finance Company Limited for an amount as mentioned

ng) tT r? ee Ngt:)c; po fa rF )(,; Nsl ISW :\La!aitilz the Registaon Number of e Liucalo :gg: /E’?IOS(E?SHN%SG 152018-19/12030 No. of Shares Applied | No. of Applications | %to Total | Total No. of Shares | %to Total | Allocation per |Ratio of Allotiees to | Total No. of
www.abhishekinfra.co.in and also on ADDRESS: Sri Venkatesara Niayan, for (Category Wise) Received Applied in Each Category Applicant the Applicant | Shares Allotted
the CDSL's website https: Plot No-10, Il Floor, Krishnapuram, 1,600 22 53.66 35,200 2.32 800 1:1 17,600
[lwww.evotingindia.com/. Road No-10, BanjaraHills, Hyderabad-500034,India. 1,600 Lottery System - Serial Nos. of qualifying applicants are 2 and 7 800 2.1 3,200
(viii) In case of queries, members may refer mlnlgé’;’ r%%ﬁ%@?ﬁi";ﬁ”gm 1290839 2,400 2 4.88 4,800 0.32 1,600 1:1 3,200
to the Frequently Asked Questions (FAQs) 71T — - - . 3,200 4 9.76 12,800 0.84 1,600 11 6,400
for members and e-voting User Manual for | a§t Date For §ubm|35|on Of Claims 03 April 2021 - — - - :
Shareholders available at the downloads | | [Notice is hereby given that the NEUHEIT PHARMA PRIVATE LIMITED has commenced 3,200 Lottery System - Serial Nos. of qualifying applicants is 1 800 1:4 800
section of https://www.evotingindia.co.in or | | JVoluntary Liquidation on 04 March 2021. 5,600 1 2.44 5,600 0.37 3,200 11 3,200
contact Mr. Nagaraju Nookala, Whole Time | | | The stakeholders of Neuheit Pharma Private Limited are hereby called upon to submit proof of their 6,400 2 4.88 12,800 0.84 4,000 11 8,000
Director, H.No. 3-6-672/A, Street No. 10, claims,on or before 03 April 2021, o the liquidator at the address mentioned against ltem No- 7. 12,000 1 244 12,000 0.79 7.200 11 7.200
Himayath Nagar, Hyderabad-500029 || JThe financial creditors shall submit their proof of claims by electronic means only. All other 16.000 1 2 44 16.000 1.06 9.600 11 9600
Telapgana, email id: abhiinfraventures@ stakeholders may submit the proof of claims in person, by post or by electronic means. 1 8,400 1 244 181400 1.21 11 1200 11 11 ‘200
gmail.com, Ph: 040-27671401. Submission of false or misleading proofs of claim shall attract penalties. : : : : : . .
For and on behalf of the Board Name and Signalure of Liuideor 40,000 1 2.44 40,000 264 24,000 1 24,000
S L B I
- Nagaraju Nookaia IBBI Reg No.IBBI/IPA-002/IP-N00645/2018-19/12032 . - , : : : .
Whole Time Director (DIN: 09083708) Date 06 March 2021 1,57,600 1 2.44 1,567,600 10.40 93,600 11 93,600
B'atce : ('J"gyggfggg? Place: Hyderabad 3,03,200 1 2.44 3,03,200 20.00 1,80,800 11 1,80,800
ae o 3,36,000 1 2.44 3,36,000 22.16 2,00,000 1:1 2,00,000
4,32,800 1 2.44 4,32,800 28.55 2,58,400 11 2,58,400
EmFullerton |FULLERTON INDIA HOME FINANCE COMPANY LIMITED Total 4 100.00 15,16,000 10000 9,04,000

High Road, Maduravoyal,

Name of the Borrower(s) / Co-Borrower(s)

Description of Secured Assets
(Immovable Property) is as under

Loan Account No. : 605707510258611

KIRAN KUMAR VELAGAPUDI.

1) CHANDANA VELAGAPUDI, W/o, KIRAN KUMAR VELAGAPUDI, 2) KIRAN KUMAR|on open Plot No. 7, Block No. D, in Survey Mo. 86,
VELAGAPUDI, 3) CHANDANA DISTRIBUTORS, PARTNERS-CHANDANA VELAGAPUDI /|with an undivided share of Land admeasuring 200

Add. 1 :- D. No. 4-165/6 G 1, Krishna Residency, Post Office Rd., Gollapudi, |covered with RCC as shown in the Plan Annexed
Krishna, A, P-521226; Add. 2 :- Chandana Distributors, D. No. 28-23-21, 1% AIr, |herewith, situated at Ameenpur Village, Patancheru
Sai Sadan Moulana Street Arundal Pet, Vijayawada, A. P-520 002; Add, 3 :- Flat|Mandal, Under G. P Ameenpur, Medak District,
No. G1, GF of Krishna Residency, Survey No. 560 LPN 63/1982; Plot No. 15,|A. B, MP Patancheru, Z. P Medak at Sangaraddy,
Gollapudi Village and Gram Panchayat, Krishna, A. B-521 225; Add. 4 :- House No. |Registration District Medak at Sangareddy and
5-12/8, Plot No, 7, Block No. D, Survey No. 86, At Ameenpur Village, Patancheru |Bounded by
Mandal, Under G. P Ameenpur, Medak District, A. P, Add. § :- D. No. 28-23-21,|No. 8; = West : 30 Ft. Wide Road; = North : Plot
First Floor, Sai Sadan Moulana Street Arundal Pet, Vijayawada, A. P-520002.

All that the House Bearing No. 5-12/8 constructed

5. yards with an Plinth area of 568 Sq. FL, roof

:- » East : Plot No,14; = South : Plot

No. 6.

Demand Notice Date & Amount

Date of Possession

Date : 26.02.2020 ¥ 42,83,429/- (Rs. Forty Two Lakhs Eighty Three Thousand Four Hundred Twenty Nine Only)

06.03.2021

Place : Sangareddy
Date : 08.03.2021

Sd{_
Autharized Officer,
Fullerton India Home Finance Company Limited

The Board of Directors of the Company at its meeting held on March 04, 2021, has taken on record the Basis of Allotment of Equity Shares, as approved by the
Designated Stock Exchange viz. NSE and has authorized the corporate action for the allotment of the Equity Shares to various successful applicants.

The CAN and allotment advice and / or notices shall be dispatched to the address of the investors as registered with the depositories on or before March 08, 2021.
Further, the instructions to Self Certified Syndicate Banks will be processed on or before March 08, 2021 for unblocking of funds. The Equity Shares allotted to
successful applicants are being credited to their beneficiary accounts subject to validation of the account details with the depositories concerned. In case the same
is not received within prescribed time, investors may contact the Registrar to the Issue at the address given below. The Company is taking steps to get the Equity
Shares admitted for trading on the Emerge Platform of NSE within 6 working days from the Closure of the Issue. The trading is proposed to be commenced on
March 09, 2021 subject to receipt of listing and trading approvals from NSE.

Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated February 16, 2021 (“Prospectus”).

INVESTORS PLEASE NOTE
The detail of the allotment made has been hosted on the website of the Registrar to the Issue, Link Intime India Private Limited at Website: www.linkintime.co.in.

All future correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/Sole Applicant, Serial number of the
Application Form, Number of Shares Applied for and Bank Branch where the Application had been lodged and payment details at the address given below:
; LINK INTIME INDIA PRIVATE LIMITED
LINK Ntime  c-101, 1 Floor, 247 Park, L.B.S. Marg, Vikhiroli (West), Mumbai, Maharashtra, India, 400083
e Tel: +91 22 4918 6200 | Email: pavna.ipo@linkintime.co.in | Website: www.linkintime.co.in
Investor Grievance Email: pavna.ipo@linkintime.co.in | SEBI Registration No.: INR000004058
Contact Person: Shanti Gopalkrishnan
All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the Prospectus.

For Pavna Industries Limited
0On behalf of the Board of Directors

Place: Aligarh Sd/-
Date: March 06, 2021 Managing Director

LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARE ON LISTING OR THE BUSINESS
PROSPECTS OF PAVNA INDUSTRIES LIMITED.

PAVNA INDUSTRIES LIMITED is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other
considerations, to make a Public Issue of its Equity Shares and has filed the Prospectus with the Registrar of Companies, Kanpur. The Prospectus shall be available
on the websites of the Company, the NSE and the Lead Manager at www.pavnagroup.com, www.nseindia.com and www.afsl.co.in respectively. Applicants should
note that investment in equity shares involves a high degree of risk and for details relating to the same, see the Prospectus, including, the section titled “Risk Factors”
beginning on page no. 21 of the Prospectus.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933, as amended (the “U.S. Securities Act”), and may not be offered
or sold within the United States except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and
applicable U.S. state securities laws. Accordingly, the Equity Shares are being offered and sold (i) within the United States to persons reasonably believed to be qualified
institutional investors (as defined in Rule 144A under the U.S. Securities Act) pursuant to Rule 144A under the U.S. Securities Act and (ii) outside the United States in
offshore transactions in reliance on Regulation S under the U.S. Securities Act and applicable laws of the jurisdictions where such offers and sales occur. Raka
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JUBILEE RILLS MERCANTILE CO-DPERATIVE URBAN BANK LTD.

Plot No.A-32, Road No.5, Jubilee Hills, Hyderabad-500096.

{Regd. T.A. No.1445)

NOTICE OF lind ANNUAL GENERAL BODY MEETING
FOR THE YEAR 2020-21

The 2nd Annual General Body Meeting for the year 2020-21 of our Bank will

be held on 26th MARCH 2021 (FRIDAY) at 12.00 Moon in the Bank premises

(Plot No.A-32, Road Mo.5, Opp. Film Chambers, Film Nagar, Jubilee Hills,

Hyderabad-36) to transact the MME business.

1) To approve admssion of members, alobment of additonal shares, Iransfer of shares,
withdrawal and refund of share capital from 01082020 to 28022021,

2) To approve all investments! withdrewals! loans raised! Securities sold’ made from
01/0: 2020 to 2800212021,

3) To approve the kars sanclionad from 010002020 to 2B/02520@1.

) To review ol ovardus loans in view of e Marslonum given by RBI for repayman
and loans covened under SARFAES| Act

5] Amendments to Bye Laws (the extract is displayed in the bank premises),

8] To consider any other matterisulbject with the permission of Chabr,

A1 Share halkders ane hareby requestsd lo maxs || convanienl b alend the mesling positvy,

{By Order of the Board of Directors)
Place: Film Nagar Sd- K.5.RAMA RAD
Data: 05-03-2021

CHAIRMAN
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